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In The Matter of:

. Rajat Chowdhury
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t!‘, - o W .\ = i \
i ~ ) - )\ .
iy © ‘ | ... Applicant
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Py Versus
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The State of West Bengal & Ors.

... Respondents

AFFIDAVIT-IN-OPPOSITION ON BEHALF OF THE RESPONDENT NUMBER
08, THE OFFICER-IN-CHARGE, BARANAGAR POLICE STATION.

dated 03.05.2024, Email sent to the
West Bengal Pollution Control Board,
along with photocopy of the Trade
License issued in favour of M/s Ayush
Yaman Furniture by the Baranagar
handicapped

Municipality and

certificate issued by Orthopaedic
Surgeon of Dr. B. N. Bose S. D.
Hospital, Barrackpore, District: North

(24) Parganas issued in favour of the
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private responongt number 9 are

collectively annexed herewith

04.05.2024 entered in Baranagar P.S.
G.D.E No. 296 dated 04.05.2024 along
with notice to the respondent number
9 to produce documents permission
issued by the West Bengal Pollution
Board and the MSME
department are collectively annexed

herewith

Control

3. | Photocopy of the Enquiry Report dated |

‘R_z’

2=l

4. | Photocopy of the certified true copy of

the Part IV Extract entered in
Baranagar P.S received letter register

(Part IV) Number. 681 /2023 dated

05.06.2023 is annexed herewith

‘R_S’

|9

Filed by .
@7{7}%/’ Aokl
SIBOJYOTI CHAKRABARTI
Advocate/Prosecutor
For The State of West Bengal
Email: subho.advocate@gmail.com

(M): 9007035534
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. 87/2024/EZ
In The Matter of:

Rajat Chowdhury

gos Abplicant

Versus

The State of West Bengal & Ors.

... Respondents

AFFIDAVIT-IN-OPPOSITION ON BEHALF OF THE RESPONDENT NUMBER
08, THE OFFICER-IN-CHARGE, BARANAGAR POLICE STATION.

I, Sri Atish Chatterjee, S/o Late Ashoke Kumar Chatterjee, aged about R4 \/ﬂ;j ’

years, by faith-Hindu, by occupation-service and presently posted as the
Officer-in-Charge, Baranagar Police Station, having office at 47, B. T. Road,
Baranagar, Kolkata: 700090, District: North (24) Parganas, do hereby

solemnly affirm and submit as follows:-

1. That I am the Officer-in-Charge, Baranagar Police Station being
impleaded as respondent number 8, in the original application. I have
received copy of the original application and copy of Solemn Order
dated 30.04.2024 passed by the Hon'’ble National Green Tribunal,
Eastern Zone Bench, Kolkata from the Learned State Advocate

representing the State Respondents, Government of West Bengal.
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2. That this affidavit-in-Opposition is being filed in compliance to the
Solemn Order dated 30.04.2024, as passed by the Hon’ble Tribunal.

3. That at the outset it is stated that the answering respondent denies
every allegation, contention and averment as made in the original
application as to the extent those are contrary to and/or inconsistent
with what has been stated herein, as if the same were dealt in
seriatim and traversed specifically. That nothing may be deemed to be
admitted unless specifically admitted herein.

4. That at the commencement it is stated that this deponent has taken

charge as Officer-in Charge, Baranagar Police Station on 08.02.2024.

5. That with regard to the statements made in paragraphs 1 to 3, of the
original application are matters of fact and record and this deponent

does not comment on the same.

6. That with regard to the statements made in paragraphs 4 to 7, of the
original application are matters of record and this deponent does not

comment on the same.

7. That with regard to the statements made in paragraphs 8, of the

original application it is stated and submitted that an enquiry was

made by the Official of the Baranagar Police Station on 02.05.2024

and the respondent number 9 namely Sri Sikander Sharma has Trade

License issued by the Baranagar Municipality being Certificate

Number 0917P20123137613 date of issue 12.06.2023 valid upto

%““m‘#ﬁ 11.06.2024 and the private also produced handicapped certificate

70 ; ‘{‘ issued by Orthopaedic Surgeon of Dr. B. N. Bose S. D. Hospital,
SRR \
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Barrackpore, District: North (24) Parganas. The Enquiry has been
entered in Baranagar P.S. G.D.E No. 141 dated 02.05.2024.

It has been stated in the enquiry report that the private respondent

number 9 is dependent on his shop for his livelihood.

Copy of the Enquiry report has been forwarded to the Senior Scientist
& In-Charge, Public Grievance Cell, West Bengal Pollution Control
Board vide Email dated 03.05.2024.

Photocopies of the Enquiry Report dated 03.05.2024, Email sent to
the West Bengal Pollution Control Board, along with photocopy of the
Trade License issued in favour of M/s Ayush Yaman Furniture by the
Baranagar Municipality and handicapped certificate issued by
Orthopaedic Surgeon of Dr. B. N. Bose S. D. Hospital, Barrackpore,
District: North (24) Parganas issued in favour of the private

respondent number 9 are collectively annexed herewith and marked

with the letter ‘R-1".

8. That with regard to the statements made in paragraphs 9 & 10, of the
original application it is stated and submitted that the timing of the
unit is to be regulated by the Baranagar Municipality and the nature
of work is required to be monitored by the regulatory authority i. e the
West Bengal Pollution Control Board and with regard to the other

allegations are denied by this respondent.

9. That with regard to the statements made in paragraphs 11, of the
original application it is stated and submitted that another Enquiry
was conducted by the Baranagar Police Station on 04.05.2024 in
which it stated that on 04.05.2024 and the respondent number 9, was
A E e“\g‘\'""%L,,‘ked to submit photocopy of permission issued by the West Bengal
"(\N 5 Pi%

[ S ' i reséondent number 9 could not produce and accordingly the
‘¥?\h(_,.“\f";'l".x‘* < ]
\

lution Control Board and the MSME department, which the

67



6

respondent number 9 was asked to close his shop till the disposal of
the matter pending before the Hon’ble Tribunal and/or till getting any
approval from the competent authority. The Enquiry has been entered

in Baranagar P.S. G.D.E No. 296 dated 04.05.2024.

The respondent was also given notice to the respondent number 9 to
produce documents permission issued by the West Bengal Pollution

Control Board and the MSME department.

Photocopy of the Enquiry Report dated 04.05.2024 entered in
Baranagar P.S. G.D.E No. 296 dated 04.05.2024 along with notice to
the respondent number 9 to produce documents permission issued by
the West Bengal Pollution Control Board and the MSME department

are collectively annexed herewith and marked with the letter ‘R-2’.

10. That with regard to the statements made in paragraphs 12 &
13, of the original application it is stated that the same are matters of

fact and record.

11. That with regard to the statements made in paragraphs 14, of
the original application it is stated that the same has been enquired
by an official of the Baranagar Police Station and during enquiry the
Official of the Baranagar Police Station told the respondent number 9,
to take immediate precaution to against the noise and air pollution
caused by their shop. The same has been entered in Baranagar P.S

received letter register (Part IV) Number. 681/2023 dated 05.06.2023.

Photocopy of the certified true copy of the Part IV Extract entered in
Baranagar P.S received letter register (Part IV) Number. 681/2023
dated 05.06.2023 is annexed herewith and marked with the letter ‘R-

b )
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12. That with regard to the statements made in paragraphs 15 &
16, of the original application it is stated that the respondent number
9 does not possess the requisite permissions as has been stated
above.

13. That with regard to the statements made in paragraphs 17, of

the original application it is stated that already the same has been

enquired into as stated in paragraph 11 of this affidavit-in-opposition
and the respondent number 9 was informed to take all precaustionary
measures so as to prevent noise and air pollution by the Baranagar
| Police Station. That also the respondent number 9 has been directed
to close his shop without obtaining requisite permissions from the

statutory authorities.

14. That with regard to the statements made in paragraphs 18 to 21

of the original application this respondent states that the same are

matters of fact and record.

15. That with regard to the statements made in paragraphs 22, of

the original application it is stated that the same falls within the arena

of the Municipality.

16. That with regard to the statements made in paragraphs 23 &
24, of the original application it is stated that on part of the Police
authorities enquiries have been previously as well as in the present
time and directions have been issued to the respondent number 9,
this respondent has high regards to the Orders passed by this Hon’ble
Tribunal and will comply any Order as may be directed by this Hon’ble

Tribunal.

B e
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1% That it is most respectfully prayed that this Hon’ble Tribunal

may kindly be pleased to pass necessary Order/Orders as is deemed

fit for the ends of justice.

Identified by me

Syt 7 S
/ Advocate

State of West Bengal

Deponent
Atish Chatterjee
Insp. of Police
Officer-in-Charge
Baranagar PS
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I, the deponent above- named, do hereby verify and decl‘a;ér that the
statements made in the aforesaid paragraphs are true and correct to the
best of my knowledge and information as available in the office of the
Baranagar Police Station, District: North (24) Parganas, at Barasat and I

believe that nothing material has been concealed there from.

Verified at Kolkata on the ..... Day of May, 2024.

Identified by me ﬁ’%

02?7' | WM,@%J Deponent

Advocate Atish Chatterjee
State of West Bengal Insp. of Police
. Officer-in-Charge
s.L HOOWOF\S?" .\.20% Baranagar PS
Solsmnly Afirme
&QNTOS:" K‘\lt\v'ﬂe\R Dds.‘rrt:\ D"”"‘A e .'ii oz
NOTARY on | iy ik
90/1A, Hoil Ghari Shoat RS AV oos

Kollata-7C 5200
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'e..S:.. Scientist and In- Charge
blic Grievance Cell
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'West Bengal Pollution Control Board

Ref:-  Your Office Memo No.602 - PG/LD/03/2020 Date - 31.05.2023 and Baranagar
PS Part 1V (received paper) SI No-681/23 Dated- 05.06.2023.

Sub: Report of enquiry
S,

With due respect, I beg to report that, the letter was received at Baranagar PS on
05.06.2023 and was enquired into by ASI Kaltu Choubey of Baranagar PS. During
enquiry he had been to M/S Ayush Yaman Furniture at Nibhrita Abakash, Housing
Society, Ground Floor, G- 3A, 105, Neogipara Road, KOl - 36, PS- Baranagar.

During enquiry it was found that the concerned person Mr. Sikander Sharma,
owner of M/S Ayush Yaman Furniture had trade license issued by Baranagar
Municipality, Barrackpore, District- 24 Parganas(North) being certificate
No0.0917P20123137613, Date of issue 12.06.2023 and valid up to 11.06.2024 (Copy

attached). The concerned person was also asked to take precaution from causing any
noise pollution or air pollution.

The concerned person is handicapped, vide certificate number- ORTHO/10€ dt:
14.03.2019. issued by Orthopaedic Surgeon of Dr. B.N.Bose S.D Hospital, Barrackp -e,
Districi- 24 Parganas (North),(Photocopy of handicapped certificate attached). H- is
dependent on this shop for his livelihood. Local people also sympathize with him.

On 02.05.2024 the matter was further enquired into pursuing the Solemn order
dated 30.04.24 passed by the Hon’ble National Green Tribunal, Eastern Zone Bench,
Kolkata in ¢/w Original Application Number- 87/2024/EZ, in the matter of Rajat
Chowdhury -Vs- State of West Bengal & ors. SI Ashif Ahmed of Baranagar Police
Station had been to the spot and enquired the matter locally. He communicated with
the petitioner, Mr. Rajat Chowdhury and he stated that the sound of the wood cutter
machine used by the respondent Sikandar Sharma for his business causes disturbance
to him. The said officer also communicated with the respondent Sikandar Sharma over
phone (as he was not available) and said respondent answered that he abides by the
norms while doing the business. It was also ascertained from the petitioner that
officials of West Bengal Pollution Control Board have visited the said shop on 02.05.24
itself. This refres to Baranagar Police Station General Diary Entry Number- 141 dated-
02.05.2024.

This is for your kind information.

>

Sechiras Yours fgithfully,

Baranagar Police Station

Barrackpore Police ) ‘()q’\d\v\

Uommissionerate

Atish Chatterjee
Officer In-Charge

) ' h( 1\l .,'/t . \—V“’\&% " Baranagar Police Station
=0 ~ ! g

N Barrackpore Police Commissionerate
| /e 7 Ofiicer-in-charge
. Baranager Police Statlon
Barrackpore Police
Commisstonerate
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PERMANENT CERTIFICATE OF ENLISTMENT

Wasl angal Munialpal Act. 1993
[See Section 119)
(Duplicate to be filled up)

Baranagar Municipality
Barrackpur, North 24 Parganas

o of Ayuah Yaman
an No 108 Narue

Furniture m».hn;ondlocc.unmomummdmmmqm . L
| Bantunaya Saram, Pracde- 700035 n Wand No. nmdomummmnmwm- pamOn,

SHOP | FAGTORY OF NON FOQD ITEMS {

Qorton

tegory). WORK
Maker this Ponmuno Costificato ol Enlatmvont undor

| CaRengs of Entorpriass dealing with fion food Nams(Ca
rocoived i consideration (horoot, & tount foe of ¥

{ AREA UPTO 200 SQ.FT.{Naturs ol Business), Fumiture
1118 of the West Bongal Mumcipal Acl, 1963 and achnowledqo to havo
| SO0~ (Rupess : Five Hundred) only. '

Thus Certheate of Entistment will be In forcs untl the 11th day of June, 2024 and to be produced 81 ihe Mime:

" renswal

’ Date of lksuance : 12-06-3023

Baranagar MunicipaliyWORKSHOP  FACTORY OF NON FOOD [TEMS ( AREA UPTO 200
SO FT.)0917P20123137813{12-06-2023{11-08-2024

{Scan QR Code with QR Roader)

Disclaimer ; This document is amo-%gnofalqd through Compurter system as per da
applicant himsell in onbine procedure. Respech V1 Authority/ lmﬁh?ow (\)l‘\“gb‘:\n.\nﬁ: ‘\?\:
documents fcredentials from the CE holder , if so deem fit. Y

L R Y ———
vt by dasessrg Bus (PR edhednc el &l Baen Tred — .
) nu-.n.:'n'mum b Pty Verlicanon b Fongt Canvboane’ e ant seyry -

Page
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DR. B. N. BOSE SUB-DIVISIONAL HOSPITAL
' Barrpckpore, North 24 Parganas (N), Pin - 700123
|

e DETHOLJSE O e

Thix i to certify that | have carofully examined SW a0

Lo Sharrons sodWaBhugr'or stige” Loddh Shalg

Dateof Bith 0% 7 8%/ \qIH Age Ol vﬂ ﬁmmlonm.

Permancnt resident of House No. \9. 3 Ward/Village

Street
PO, Nam¥ngay

D - o
—
PS. Omoumw Diriet N Q.1 4.3
swe 1.0 me\o|0]o[9| I
Whosc photo Is affixed above and am satlsfied that }‘iﬁ{h a case of 04)107'\1""'9“' sl
Disabiliy. Afs 3 extent of percentage for physical impalrment /Disability has been evaluated as per guidelines (1o
be speclﬁed) is shown against the relevant disabilityin the table below.
s | Dlsabllity ] Affected | o™ D Permancnt Physical
No. P::;t o[ ey Impairment / Mental
" VedloSE 8. e
L 1. | Locomotor Dlublmy ,ﬂ q
2. lk‘ Vision }] m
~
|2 [owdes J 7
‘l 4. | Hearing ‘h!{&)t%t&{‘
\j Meatal Rejh‘h?t‘lo.;
!‘ 6. Mental ill 1 ¢§7
% (Please strike o%:"
(B) ln(hehghtofl.!z rovernll ﬁQ/

In figures S0 ){x’\) Hﬁ——— Perccn

wends
2. This condition is prq tve Apon-py gt{sglﬁfzﬁ&a u\){ip@ gdootli
3. Reassessment of Dlséli’lh%}x e Rk t «y(
i) dlotnecessary.

or

ii) 1;; JM/WD;\}{‘A{\KQQQ.R@,“%&EU A'

cate shall bo vadsin 12 ¢ 103 'Lod.lf
(4d) (mm) (yyyy)
4. He/Shecan/ Caanot travel without assistance ofcacon.
5. Hersme uhlclUmbLeweam}ﬁsﬂlj{n(Lwchhood.
6. The applicant has submitted the following documents as Pioof of Residence \
Nature of Document - Date of Issue i Detalls of Authority lssulng mﬁhhj
Aoty Quod 9% 15306637 ‘ ‘ w

Signature / Thumb Impression of the person in
whose favour disability certificate is issued

Signature of tho Medical Authority :

7.

\-'">\\Ab\°“'

Neme & Scal of Board Member | Name & Seal of Board Member | Name & Seal of ChairmaN\of Boare |
ey

intendent
con) . Tooaantehainl
Orthopedic STEL ospita\ T 8 b Hese §.0 il
Dr.B. WP m..ﬂs\-\x , e W
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riatl BARANAGAR PS <psbaranagar@gmail.com>

r Office Memo No.602 - PG/LD/03/2020 Date - 31.05.2023 and Baranagar PS Part IV
Feceived paper) S| No-681/23 Dated- 05.06.2023. '

1 message

BARANAGAR PS <psbaranagar@gmail.com> Fri, May 3, 2024 at 4:08 PM
To: net.wbpcb-wb@bangla.gov.in, Sibojyoti Chakrabarti <subho.advocate@gmail.com>

To

The Sr. Scientist and In- Charge
Public Grievance Cell

West Bengal Pollution Control Board

Ref:-  Your Office Memo No.602 — PG/LD/03/2020 Date - 31.05.2023 and Baranagar PS Part IV (received
paper) Sl No-681/23 Dated- 05.06.2023.

Sub: Report of enquiry

Sir,

With due respect, I beg to report that, the letter was received at Baranagar PS on 05.06.2023 and was
enquired into by ASI Kaltu Choubey of Baranagar PS. During enquiry he had been to M/S Ayush Yaman
Furniture at Nibhrita Abakash, Housing Society, Ground Floor, G- 3A, 105, Neogipara Road, KOl - 36, PS-
Baranagar.

During enquiry it was found that the concerned person Mr. Sikander Sharma, owner of M/S Ayush
yaman Furniture had  trade license issued by Baranagar Municipality, Barrackpore, District- 24
Parganas(North) being certificate No.0917P20123137613, Date of issue 12.06.2023 and .\'alid up to

11.06.2024 (Copy attached). The concerned person was also asked to take precaution from causing any noise
pollution or air pollution.

The concerned person is handicapped, vide certificate number- ORTHO/ 106 dt: 14.03.2019, issued by
Orthopaedic Surgeon of Dr. B.N.Bose S.D Hospital, Barrackpore, District- 24 Parganas (North),(Photocopy of
handicapped certificate attached). He is dependent on this shop for his livelihood. Local people also
sympathize with him. :

On 02.05.2024 the matter was further enquired into pursuing the Solemn order dated 30.04.24 passed
by the Hon'ble National Green Tribunal, Eastern Zone Bench, Kolkata in ¢/w Original Application Number-
87/2024/EZ, in the matter of Rajat Chowdhury -Vs- State of West Bengal & ors. SI Ashif Ahmed of Baranagar
Police Station had been to the spot and enquired the matter locally. He communicated with the petitioner, Mr.
Rajat Chowdhury and he stated that the sound of the wood cutter machine used by the respondent Sikandar
Sharma for his business causes disturbance to him. The said officer also communicated with the respondent
Sikandar Sharma over phone (as he was not available) and said respondent answered that he abides by the
norms while doing the business. It was also ascertained from the petitioner that officials of West Bengal
Pollution Control Board have visited the said shop on 02.05.24 itself. This refres to Baranagar Police Station

General Diary Entry Number- 141 dated- 02.05.2024.

This is for your kind information.

Yours faithfully,

5 Atish Chatterjee
aranaga ; ) Offi -
Barragcl:pzczgcs S,-tanon Baran:;: Ililol(i:cf:aa;%eti
C Fypfach Olice aron
ommissionerate Barrackpore Police Commissionerate

C&C{-ln-charge

=k Adobe Scan May 03, 2024 (1).pdf
111K
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- —\&ést Bengal Pollution Control Board
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Ref: Your Office Memo No. 602 — PG/LD/03/2020 Date- 31.05.2023 and
Baranagar PS Part IV (received paper) Sl No-681/23 Dated-05.06.2023.

Sub: Report of enquiry
Sir, |
With due respect, | beg to report that, in continuation to our earlier report Dt-

03 052024 vide DR. No- 2862 Dt- 03.05.2024. | would further like to submit this report

before your authority.

Today on 04.05.2024 the Mr. Sikandar Sharma owner of the concerned furniture
shop styled as M/s Ayush Yaman furniture was again contacted and he was asked to
provide if he has any permission of the West Bengal Pollution Control Board or Certificate
of MSME. The said person submitted that he does not have any such permission.

Accordingly he was asked to keep his shop closed till the disposal of the matter
before the Hon'ble National Green Tribunal, Eastern Bench, Kolkata or till getting any
approval from the competent authority. This refers to Baranagar PS G.D.E No- 2¢3 Dt-
04 05.2024

This is for your kind information.

Certi,fiég copy

(D

Officer-In-charge h” : fg\\‘)‘\
Baranagar Police Station 0“\'
Barrackpore Police At Chatte jee
Commissionerate

Officer-In-Charge
Baranagar Police Station
Barrackpore Police Commissionerate

Officer-in-charge o
garanagar pelice :;_tc..xon

Barackpare police

Commissionerate
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BARANAGAR PS <psbaranagar(@gmail.com>

Your Office Memo No. 602 - PG/LD/03/2020 Date- 31.05.2023 and Baranagar PS Part
iV (received paper) S| No-681/23 Dated-05.06.2023.

BARANAGAR PS§ <psbaranagar@gmai.coms» Sat, May 4, 2024 at 6:02 PM
»nebwbpeb-wb@bangla gov in, Sibojyoti Chakrabarti <subho.advocate@gmail.com>

To

The Sr. Scientist and In-Charge
Public Grievance Cell

West Bengal Pollution Control Board

Ref: Your Office Memo No. 602 — PG/LD/03/2020 Date- 31.05.2023 and Baranagar PS
Part IV (received paper) S| No-681/23 Dated-05.06.2023.

Sub: Report of enquiry
Sir,
With due respect, | beg to report that, in continuation to our earlier report Dt- 03.05.2024
.ide DR. No- 2862 Dt- 03.05.2024. | would further like to submit this report before your authority.

Today on 04.05.2024 the Mr. Sikandar Sharma owner of the concerned furniture shop styled
as M/s Ayush Yaman furniture was again contacted and he was asked to provide if he has any

permission of the West Bengal Pollution Control Board or Certificate of MSME. The said person
submitted that he does not have any such permission.

Accordingly he was asked to keep his shop closed till the disposal of the matter before the
Hon'ble National Green Tribunal, Eastern Bench, Kolkata or till getting any approval from the
competent authority. This refers to Baranagar PS G.D.E No- 296 Dt- 04.05.2024

This is for your kind information.

Certifie@ copyl

AR
d)
CSfﬂcer-In-charge
Baranagar Police Station

Barrackpore Police Atish Chatterjee
Commissionerate

Officer-In-Charge
Baranagar Police Station
Barrackpore Police Commissionerate

Yours Faithfully,

s Report of enquiry.pdf
150K
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BEFORE THE HONBLE NATIONAL
GREEN TRIBUNAL EASTERN ZONE
BENCH, KOLKATA

O. A. NO. 87/2024/EZ

In The Matter of:

Rajat Chowdhury

... Applicant

Versus

The State of West Bengal & Ors.

... Respondents

AFFIDAVIT-IN-OPPOSITION ON
BEHALF OF THE RESPONDENT
NUMBER 08, THE OFFICER-IN-
CHARGE, BARANAGAR POLICE
STATION.

SIBOJYOTI CHAKRABARTI
Advocate
For The State of West Bengal
Email: subho.advocate@gmail.com
(M): 9007035534.
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